FIR No. 137/20
State Vs. Mohd. Abid
PS L.P.Estate
17.10.2020
(Matter has been physically heard)
oL lf;se taken Elp in view of circular no. 992/30066-30235 DJ(HQ)/ Covid-
oc. own/Physical Courts Roster/2020 dt. 25.09.2020 issued by Ld District
& Sessions Judge (HQ). . -
Present: Ld. APP for the State.

Sh. N.K. Saraswat, Ld. LAC for accused (joined through VC).
SI Narender Kumar on behalf of I0/SI Pratap Singh.
Heard. Record perused.

The present application was filed through email. Scanned copy of

reply under the signatures of TO/SI Pratap Singh is received through email. Copy

stands supplied to LAC for applicant, electronically.
Heard. Record perused.

As per the report filed by the 10, during the course of investigation

overy was effected from accused. Therefore, the accused was released in the
se vide order dt. 13.08.2020. Copy of o

hwari, Ld. Duty MM is also perused. T

no rec
present ca rder dt. 13.08.2020 passed by Ms.
he perusal of same would reveal

Jyoti Mahes

that the accused Mohd. Abid has already been ordered to be released in present case

FIR, for want of incriminating evidence against him.

At this stage, Ld. LAC for applicant submits that he wishes to

withdraw the present application.

In view of the submissions made by Ld. LAC for applicant, the

present application stands dismissed as withdrawn. Application is disposed off.

Copy of this order be sent to Ld. LAC for applicant/accused through

email.
One copy of this order be also sent to concerned Jail Superintendent

e modes including email at daksection.tihar@ gov.in .

through all permissibl
One copy of thi

Delhi District Courts website. % }\)«“}\J—}/
NN
(RISHABH KAPOOR)
MM-03¢€entral),THC,Delhi

17.10.2020

s order be sent to Computer Branch for uploading on



FIR No. 193/20

state Vs, Pradeep Kumar (through appl; ,
PS 1P, Estate £h applicant Sanjay Kumar)

17.10.2020
) . (Matter has been physically heard)
. ase tal)(en fjp in view of circular no, 992/30066-30235 DJ(HQ)/ Covid-
Loc down/Physical Courts Roster/2020 dt. 25092020 issued by Ld. District
& Sessions Judge (HQ). o

Present: L.d. APP for the State.
Applicant Sanjay Kumar with Sh. Rishabh Gulati, Ld. Counsel.

[O/SI Narender Beniwal in person.

Pursuant to directions issued on 14.10.2020, 10 has filed fresh reply

through email. Copy stands supplied to counsel for applicant, elcctronically.'

Upon query made by the Court, applicant submits that the present
application has been filed under his instructions for release of the vehicle no. DL

|RZ 6110 on superdari. He further submits that the vehicle in question was pledged

with M/s Kapil Auto Sales for a loan advanced in favour of applicant.
Status report filed by the JO today is also perused.

As per the status report the applicant has sold the vehicle to accused

Pradecp Kumar through dealer, namely, Kapil Auto Sales and the photocopy of the
nership chain were obtained from Kapil Auto Sales.

documents of the ow

[0 further submits that the RC of the vehicle in question has already

been verified and same is registered in the name of applicant Sanjay Kumar. IO has ;
I
further reported that the investigation qua the vehicle is complete in all respects and "

ay be released to rightful owner applicant Sanjay, on superdari.

Sdme m
Copy of RC of vehicle is also perused. The perusal of same would

reveal that applicant Sanjay Kumar is registered owner of the vehicle in question. ,
f-urther. for the purposes of identity, the applicant has also filed scanned copy of his

Driving License and Adhar Card.
he report of 10 and documents appended with the

On perusal of t

application, the applicant Sanjay Kumar prima facie appears to be the person
entitled for custody of vehicle in question and same is no more required for
purposes of in vestigation.

In these circumstances and as per directions of Hon'ble High Court

-
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of Delhi in matter of “Manjit Singh Vs. i
10.09.2014, the aforesaid vehicle ie rele: o MC e
. sed to the applicant / registered owner

subject to the following conditions:-
1. Vehicle in question be released to applicant/registered owner only
subject to furnishing of indemnity bonds as per the valuation of the
vehicle, to the satisfaction of the concerned SHO/ IO subject to
verification of documents.
2. 10 shall prepare detailed panchnama mentioning the colour,
Engine number, Chasis number, ownership and other necessary

details of the vehicle.

3. 10 shall take the colour photographs of the vehicle from different

angles and also of the engine number and the chasis number of the

vehicle.

4. The photograp

complainant/applicant and accused.

hs should be attested and counter signed by the

5. 10 is directed to verify the RC and insurance of the vehicle in

question and release the vehicle after getting it insured by the

applicant if the same is not already insured.

Before parting with this order, it is pertinent to be observed that in

or reply dt. 14.1 0.2020. 10 has stated that the applicant had

TS e

the earli

sold the vehicle in question to M/s Kapil Auto Sales on account of

Whereas,_in_the_reply dt. 17.10.2020 received

some_emergency.
during investigation it was found that the

today, 10 has stated that

applicant has sold vehicle in question to accused_through dealer.

namely, Kapil Auto Sales and all its documents are with Kapil Auto

Sales. However, upon guery made by the Court today, applicant has
at he has rather pledged the vehicle with Kapil Auto Sales

stated th

for a loan advanced in his favour.

These contradictory versions clearly points that the investigation of

the case is not moving in the right direction and a thorough probe is

required qua ascertaining the role of applicant as well as_the Kapil

Auto Sales in_the alleged offences. Accordingly, let_a_notice be

issued to DCP_concerned to monitor the remaining investigation of

s X




the case.
Application stands disposed off.
Scanned copy of this order be sent to Counsel for applicant and to

DCP/SHO/IO concerned through email.
One copy be sent to Computer Branch, THC for uploading on

Delhi District Court Website.

(RI
MM-03( entral),THC,Delhi

17.10.2020
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Matter has been physically heard

Caoe taken uo in v .
e ‘!!p‘m’new of cirenlar no. 992/30066-30235 DJ(HQ)/ Covid-
19 Locicdoren/Pipsical Comrts Roster/2020 dr. 25.9.2020 issued b Ld. Distrit
& Sessions Judge (H()). ’

Present: i APPforthe S
=1

policznt with Sh. R.K Swami. Ld. Counsel.

ssued on 14.10.2020, 10 has fi led fresh reply

Drerariort 10 directions 1
SLTLAMILLE

res. Copy stands supplied to counsel for applicant.

Hezrd. Record perused.
This order shall dispose off application for release of vehicle HR
< E 2450, moved on behalf of applicant Pawan Lohchab.
In reply received under the signatures of I0/SI Rajvir Singh, it has

HR 39E 2850 has been recovered in

ith the present case FIR and same is registered in the name of

cmnestion with L
registered owner Sh. Mandeep Kumar. [0 has stated that the investi

Z3

i« i5 complete and he has no objection, if same is released on superdari.
plicant is the SPA of

/i +hut the vehicle bearing no.

ern sted

igation qua the

v g
R

for applicant submits that ap

Counsel
Kumar and has also placed on record the original

vered owner Sh. Mandeep

Ptk
2 SN

spp executed in applicant favour by the registered owner of the vehicle.

The applicant has filed the scanned copy of RC of vehicle and

copy of his Adhar ('ard for the purposes of identity.
On perusal of the report of 10 and documents appended with the

application, the applicant pawan Lohchab being the SPA of registered owner

Kumar prima facic appears (0 be the person entitled for custody of

vehicle in question. Besides, the investigation qua vehicle has also been completed

and no uscful purpose shall be served in keeping the same in police custody.

Mandeep

In these circumstances and as per directions of Hon'ble High Court

of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated

10.09.2014, the aforesaid vehicle be released to the applicant / registered owner

——
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subject to the following conditions:-

1. Vehicle in question be released to applicant/registered owner only
subject to furnishing of indemnity bonds as per the valuation of the
vehicle, to the satisfaction of the concerned SHO/ 10O subject to
verification of documents.

2. 1O shall verify the SPA issued in applicant's favour by the
registered owner, namely, Mandeep Kumar and shall release the

vehicle to applicant only upon such verification.

3. 10 shall prepare detailed panchnama mentioning the colour,

Engine number, Chasis number, ownership and other necessary

details of the vehicle.

4. 10 shall take the colour photographs of the vehicle from different

angles and also of the engine number and the chasis number of the

vehicle.
5. The photographs should be attested and counter signed by the

complainant/applicant and accused.

6. 10 is directed to verify the RC and insurance of the vehicle in

question and release the vehicle after getting it insured by the
applicant if the same is not already insured.

Scanned copy of this order be sent to Counsel for applicant and to

JO/SHO concerned through email.

One copy be sent to Computer Branch, THC for uploading on

Delhi District Court Website. e
g

i
(RISHABH KAPOOR)
-03(Central),THC,Delhi
17.10.2020
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FIR No. 468/15

PS Rajinder Nagar
State vs. Sanjay Bhati & Ors,

17.10.2020
(Matter has been physically heard)
Case taken up in view of circular no. 992/30066-30235 DJ(1 1Q)/ Covid-

19 Lockdown/Physical Courts Roster/2020 dt. 25.09.2020 issued by Ld. District
& Sessions Judge (HQ).

Present: L.d. APP for the State.

SI Vinod Kumar on behalf of 10/SI Mahipal Singh with case diary.
wion for issuance of NBWs against the accused
ed by 10, through email.
tionally

The present applice
namely Sanjay Bhati, Satpal Yadav and Jai Karan was mov

SI Vinod Kumar submits that the accused persons are inten
evading and are absconding to avoid their arrest. It is further submitted that during
1, search/raids werce conducted
Nawada, Sector-63, NOIDA, U.P..

the course of investigatiol at the residences of the
accused Satpal Yadav at Village Rasulpur,
anjay Bhati at Village Dairy Sconner, D
Kheda, Dadri Dist.Gautam Budh Nagar, U.P.

half of 10 that the accused

accused S adari, Dist. J.B. Nagar, U.P. and
accused Jai Karan at Village Kudi
SI Vinod Kumar further submits on be

persons, namely, Satpal Yadav and Sanjay Bhati had also applied for anticipatory

bail before the Ld. Sessions Court and same was also dismissed. Copy of orders

dated 19.12.2019 passed by Court of Sh. Satish Kumar, Ld. ASJ are perused. The
perusal of same would reveal that the anticipatory bail application of accused
Satpal Yadav and Sanjay Bhati have been dismissed.

S Vinod Kumar further submits that the local police is not co-

operating with the investigating agency, therefore, the NBWs arc required for
apprehending the accused persons.
Upon specific query made by the Court, SI Vinod Kumar submits ;

that there is no stay on arrest of accused persons in any Court ol Law nor any

anticipatory or regular bail application of accused persons is pending in any Court

of Law.

Submission heard. File perused.

In view of the submissions made on behalf of 10 and also keeping in




view the fact that the investigation of the case has to be brought to a logical end,
which certainly cannot take place in absence of the absconding accused persons,
accordingly, this Court is of the considered view that accused persons are
deliberately avoiding the process of law & their presence cannot be secured without

issuing of coercive process.

In these circumstances, NBWs be issued against the accused
persons, namely, Satpal Yadav S/o Sh. Jai Chand, Sanjay Bhati S/o Sh. Jaspal

Singh and Jai Karan S/o Late Nathu Ram through IO / SHO concerned for

18.11.2020.
It is needless to state that IO is at the liberty to cause the produc-

tion of the accused persons before the court within the statutory period prescribed
under law, in the event they are nabbed by him prior to the date fixed.
Application disposed off accordingly.

Copy of this order be given dasti to IO as per rules.

1A/HKA(PoﬁR)
tral), THC,Delhi

17.10.2020
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FIR No. 207/20
State vs. Pawan Chaudhary @ Pawan Kumar

PS I.P. Estate

17.10.2020
(Matter has been physically heard)
Case taken up in view of circular no. 992/30066-30235

19 Lockdown/Physical Courts Roster/2020 dt. 25.09.2020 issue
& Sessions Judge (HQ).

DJ(HQ)/ Covid-
d by Ld. District

Present: Ld. APP for the State.

Ms. Babita Ahlawat, Ld. counsel for applicant/accused (joined

through VO).

Sh. Devender Kumar, Ld. Counsel for complainant (joined through

VO.
T0/SI Naveen Kumar in person(joined through VO).

o directions issued on 15.10.2020, fresh

n Kumar is received through email. Cop

Pursuant ¢ reply under the

signatures of I0/SI Navee

y of same is

already supplied to counsel of appljcant/accused, through email.

Heard. Record perused.
This order shall dispose off the application for grant of bail u/s 437

nt/accused Pawan Chaudhary.

Cr.PC, moved on behalf of applica
is innocent and has been falsely implicated in

It is stated that the applicant
that the present FIR has been registered as a

the present case. It is a further averred
e wife of applicant against one Pankaj

counter blast to the complaint made by th
n in false cases including threats of

Mehra who had threatened her for implicatio

t is further averred that the applicant/accuse
With these averments prayer is

d is the permanent residence of

rape. |

Dehi and is having no previous involvements.

made for enlarging applicant on bail.

Counsel for applicant submits that the alleged recovery has already been
effected from the applicant/accused and as such his custody is no more required by
tted that the applicant is having the dependent family

the police. It is further submi
10 look after, therefore, he be enlarged on bail.
Ld. APP for State has opposed the present application citing seriousness of

allegations and made a prayer for dismissal of the present application.

IO submits that the investigation of the case is at an initial stage and co
g -
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accusad applicant Bawan Chandhan @ Pawan Kumar is hereby ordered o be

Largad on datl, subjevt following conditions:
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may tend to delay the investigation and trial of the case.
6)That i itori
YThat the applicant shall not leave the territories of India during the pendency of
present case proceedings except with the permission of the court.
The application is accordingly disposed off.
Scanned copy of this order be sent to the Ld. Counsel for applicant through email.
One copy be also sent to concerned Jail Superintendent through all permissiblc

modes including email at daksection.tihar @gov.in , for necessary information and

compliance.

Scanned copy of the order be also sent to Computer Branch for uploading on Delhi

(
HABH KAPOOR)
entral),THC,Delhi
17.10.2020

District Court Website.




